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RAO BIRENDRA SINGH; The p ~ 

sibilities for Indo-French co-ope :- ation 
and collaboration for act ivities in third 
world countries can also be explored 
under this Protocol. About the Fair, I 
am not in a position to ay t what 
level we hall be participating in it nd 
what will C(lme out of it . 

Relief given to Andhra Pradesh for 
Floods in 1983 

*105. SHRI G. NARSlMHA 
REDDY: Will the Minister of AGRT-
CULTURE be pleased to ta te : 

(a) the total quantum of relief l iven 
to Andhra Pradesh for floods in 1983 
and eJtdeoditure incurred; 

(b) the time limit, if any, fixed for 
eJtpendi ture; 

(c) the total land sand-casted and 
lot washed away during the last flood; 

(d) the amount , if any, set apart for 
,iving relief to the farmers, e pecially 
small farmers, for reclaiming such 
lands; and 

(e) the number of hectarcs fer which 
relief was given ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Ceil-
ings of Central as i tance totallina Rs . 
96.70 crores were san cti oned to the 
Government of Andhra Pradesh for 
floods and cyclone relief during the year 
1983. According to avai lable information 
the State Government have incurred an 
exptenditure of Rs. 80.16 crore~ during 
the year 1983-84. 

(b) Government of India had fixed 
the time limit upto 31.3.84 to incur the 
eJtpenditure for both these natural 
calamities. 

(c) As per information furnish d by 
the State Government, 37,526 he tare 
. f land wa s a nd casted. 

(d) R. 155.00 lakhs was sanctioned 
a part of the ceiling of Central assis-
tance to clear the and-ca t lands. 
According to the State Governm nt, en~ 
tirc a i tance for clearing and cast 
lands has b en pent on the lands of 
mall and marginal farmer. 

() On the basis of field visits and 
ebservatioJl made by the Central Teams 
and recommendations of the High 
Level Committee on Reli f, Central 
• istance was sanctioned for clearing 
30,000 hectares of sand cast land. 

HIU G. NARASIMHA REDDY: 
In my first supplementary. I would like 
to limit myself to the answer given to 
parts (a) and (b) of the question. 
Normally . whenever there is a drought 
Gf ftood, the Central Team goes and 
inspects the sight and decide the quantm 
of damage and the allots fund to the 
SOtate Government. The State Govern· 
ment decides the quantm of damage in 
caeh distri t and allots funds to the 
di tricts. These funds are kept at the 
disposal of the district collector, who 
wiJi utilize the e fund, because he is 
the au thori ty on the s pot to decide in 
which areas damages have taken place 
and who are the persons affected. This 
is a very important que tion to which I 
would like to draw the attention of the 
Speaker. In the present ca e, after the 
Central Team visited Andhra Pradesh 
twice, they aJJotted certain funds, which 
have been kept at the di posal of the 
State Government. Then the Andhra 
Pradesh Government met at the State 
capital and distributed funds to the 
different departments in the- districts 
and the departments in turn utilized 
the e fund for the normal Plan schemes. 
Not a single paise wa kept at the dis-
posal of the District ollector, which 
has been the normal pra tice for tHe 
last 35 year. . I the Government awafe 
of the fact that, as a re ult of thi prac~ 
tice of allotting funds at the Sta te level 
to the different department , which are 
u ing them for normal Ian activities, 
the aT as which have b en affected by 
flo d did not rec ive there du har ,1 
Ir ·they are aware of it, what action 
h ave they taken to correct thi ? 
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THE MI ISTER OF AGRICUL-
TURE (RAO BIRE DRA SI "OH) : 
The norma] practioe all along ha been 
to place the funds at th di po al of the 
State Government. It i for th State 
Governments to alloca le the fund to 
the different dep-artments, which have 
to undertake the work of repair or 
rehabilitation, and to the Collector for 
other relief mea ure .... 

l-RO . N .G. RANOA: 
relief? 

ot specific 

RAO BIRENDRA SINGH: . .. all the 
rest of the relief measures, which 1 ne d 
not recount now, which do not come 
under the speci c departments. For orne 
tim pa::.t , we ha e b ell ins) ti ng that 
the State Governments bould give us 

·tbe pecise st ima te of the damage in 
each di triet. We ask the entral Team 
to 0 into those figures al 0 so that we 
can see whether the State Governments, 
in judicious manner, use aJJ the all o-
cations against na tura l cal amitie . 

there is s me ort of fairne ss in 
allocation to the di triets. In some cac;e 
we al 0 try. wherever it i possible to 
ask the Ftna nee Mini try, to make the 
relea e of funds with pecific orders for 
allocation to diffe rent di . tri cts. That 
i a lso being domc. But it i not always 
possible to a k the Sta te Government 
to distribute funds on ' peci al i (ems to 
be approved by the entraJ Government. 
Moreover this) a l 0 not the responsi-
bility of my Mini ·try t monitor the 
expenditure. It i lione by the Ministry 
of Finance and by the Planning Commis-
sion. But as far as possible before the 

eotral team make any recommenda-
tion in any subsequent natural alamity, 
I always insist that the expenditure in-
curred in thl! pr ' vious years must also 
be looked into before a Report is sub-
miUed 0 that we can take into account 
the performance of the State ' Govern-
ment in this matter. 

SHRl . N RSIMHA EDDY: Sir, 
epinl th an wer of the Hon : M ·ni ter 

in view, I would like to draw his .at1en-
• into tbe an wet given in (C). (d) and 
(e), Here it is mentjoned that s. S5 
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Jakh were an tioned to ta up 30,000 
hec are of la nd whi h has been sand-
csst a again t the reported 37,256 hec-
tar s of total Jc nd andca t 37,256 hee-
tares ha b en reported by the central 
team against which the Ministry as 
kind enough to anction for 30,000 hec-
tare. . That means 81 p r cent of the 
damaged lan d wa overed uDder this 
allo a1.i n. So, 1 w uld like to inform 
the Hon. Mini ler b fore I ask my ques-
tion tbat Adilabad distri ct, which is 
a ffected most Jy y th land being and 
casted by the Godnvary River was 
the maxim um atI t d. The C ' n traJ team 
vi sited lWlc \.! in the distr ict . There is 
one Teh ' il Mndhol, whi h was badly 
afft.!cled. Th tT' alo ne ab ut 52,00 
h Cl a res of ]"nd f sma ll and marginal 
farmers 'wa sa nd - as t mplcle ly against 
the tota I of a bou t 6,000 he tare of sand-
ca t la nd in the distri cl. , h re the 
allocation work ' out to be 81 %. 

1 w uld Jik to know from the Hon . 
Minister, who ha. just now went on 
r eNd saYI ng tha t when the money is 
al lo l<.:d fOI a p ' ~ifk pUI pose we would 
like to moni lor whether i [ has been used 
or nol '? In Ad ilabaJ distri ct where it 
is rep or t l:!d th at six thou and and odd 
hectare was and-c a~ t land, out of this 

in M ad hol t al uk..t alone 5.206 
hectares of land wa sand-casted but the 
benefit thdt was given to the sma ll and 
marginal farmer covered only to 40 
hectare o f and-ca t land. That mean 
only 0.8 per c nt. 

MR. SPEAKER: How can the Minis-
ter ha ppen to know so much of tatis-
tics? This is a state Subject. 

SHRI G. NARSIMHA REDDY: Sir, 
I wO'uld only like to apprise about the 
inju tice done to smalJ and margmal 
farmers in Madhol Taluka tha t they were 

'\ . 
',up}1osed to get 80 per cent of the, assls-
an ~e but they got only 8 per cent. 

MR SPEAKER' The Members of the . . 
State Legislative As emblies should put 
thi type of question to their Mini ters, 
who are r sponsible for all thi. . How 
is he expected to know 'all this? 
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SHRI G . NARSIMHA REDDY: Sir, 
he can inquire into thi . 

MR. SPEAKER: He cannot . 

SHRI G. NARSJMHA REDDY: Sir 
let me finish my que tion i:1 half a 
minute. 

Sir I would like to know whether the , . 
Hon . Mini ter would like to enquIre 
into th inju tice done and ee that the 
justice! is done to the mall nd margi-
nal farm ers who have been affected and 
did not get their du har.! . 

RAO BIRE DRA SINGH Sir, I 
have t a k 'n note of the inf rrna (ion supp-
lied by the Hon. Member. 

In fact, the total area sand ca t 
reported eallier by the Sta te Govern-
ment in the Memora ndum was 3,980 
hectares. La ter on it wa revi t'd to a 
figure f 14,130. The t tal amount 
sanctioned for f \!moving tht and from 
th area was R. 155 la kh. Adi labad 
was one of the di tr icts which was affec-
t d due to sa nd·casring, but , a I a id 
earlh.:r, it is th re ponsi btli t y of the 
State Gov rnmen t to a rrange for the 
opera tion needed for rem(' vi ng sand 
from the land . 

Di trictwise allocation is al 0 the 
re ponsibility of the State Government 
and if ther ha. been any thing irregular 
or if the hon. Member feels that there 
has been injustice with regard to the 
allocation of funds f r relief for his 
district or his COD ti tllency, 1 hajj 
certainly like 10 get some information 
from the State Governm~nt and wjJJ 
later write to the hon, Member. 

PROF N.O. RANGA: Mr. Spea ker, 
this raises an important point of princi-
ple and policy involved here. May I 
have the as urance from the hon. 
Mini ter, in the light of the very careful 
framed answer that he had given in the 
beginning in regard to the su ceptibili-
ties of the State Governments and 0 on, 
whether they would ta ke care to see 
tbat when their xpert c mmitlee v'sits 
a particular area which suffers from any 

specific kind of damage and makes a 
recommendation that 0 much money 
should be giv n as relief to that parti. 
cular area and people afflicted, they 
would see to it at J ast in future that 
those recommendations are adhered to or 
implemented by the State Government 
in the aJIocation as well as the utilisa-
tion of the fund that they sanction here 
for SPecific reli f? 

RAO B1RENDRA SINGH: As I 
have said, we do our bl! ·t t try and 
monitor ev n the utili a tion of funds, 
but this is not specifically the re pons i-
bility of my M ini ' try. We on y try and 
asse s the damage and make a recom-
m ndation to the high I vel committe 
and then it is tbe final respons ibility of 
the Finance Mini try to releas the 
fund and keep ' receiving reports from 
the [ate Governments about utilisation 
then on the ba is of report if th yare 
sati 'fi d, they release further amounts. 
But as I sa id , I have been trying to 
impress upon th State Government to 
set up even Di triet Relief Committe~s 

with which Mcmb_rs of Parl iament from 
those a reas houJd a lso be a sociated. 
Some State Governments agree with my 
sugg tions and orne Stat Gov rnment 
do not t ke them into consideration. 
But J do not know what to do about it. 

SHRI XAVIER ARAKAL : The 
HOllse is fu]Jv away that these are the 
natural calamities-one i drought and 
the other is flood which is a~ cling our 
agricultural ecror. The Minister has 
just now said, and correctly so, that it 
i a matter for the Statt: Governments 
to do whatev r is possible. But my 
question relates to the fundam ntal 
principle involved in it. One is 
that the need for an in urance 
scheme for the agricultural sector 
i a very imp rative and very urgent 
matter. But the basic is ue is that the 

cntral team' visit. The time lag bet-
wten the report ubmitted by the St te 
Government and th~ visit of the team is 
v ry mu h and above aU, there j DO 
co·-ela ion betwc n the amounts men-
tioned by 'the State Gov roments and 
til . mounts anctioned by the team . 

or xample, my own State report d 
tlamag worth Rs . 159 crores due to the 
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recent floods, and that is a devastating 
damage done to the coasta I a rea of 
Kerala. As you know, th y said that 
a marginal amount of Rs . 1.5 crores 
would be given. Eighty-four people 
ha ve died and the dam ge is 0 va t and 
above all .. 

MR. SPEAKER: Are you giving 
informa tion or eeking information, Sir? 

SHRI XA V fER ARAKAL No. 
This is matter where Government has to 
evolve orne principle. It cannot say 
that it i a State subject and it d es not 
have any respO!1 ibility. It cannot say 
that becau e it affects the agricultural 
sector which is a vital sector f the 
country. Therefore, th State Govern-
ment cannot meet the expense. The 
Central Go ernment has to come for-
ward and it hould have a very good 
principle evolved in giving the aid. For 
example, a memorandum for Rs. 159 
crores i ubmitted . M y I ask you 
on what criteria you have sanc-
tioned only R 5 cr rc when 
the damage is to the extent of Rs. 159 
croreg? Where can the State Govern-
ment m et it? Th refore, the Central 
Government has to evolve ome principle 
whereby at lea t 50 per cen t of the 
damage should be met by the Central 
Government. 

Very good insurance cheme for the 
agricultural sector should also be evol-
ved. I am afraid, unle s these measures 
are taken n s heme can be effective. 
May I know flOm the hon. Minister the 
steps being taken by the Government on 
this issue? 

RAO BlRENDRA SINGH : I have 
said so many times in the Hou e that 
ware guided by th principles laid 
down by the Seventh FinaBce Commi-

ion in the matter of providing relief 
against natural calamity. Now the 

ighth inance Commi ion has al 0 given 
some r comm ndation to be followed 
in future. Government is considerinl 
tho e recomm ndations. But verytbin& 
wi1l d pend upon what i to be decid " 
for future. 

With regard to the r lief I c a nnot 
accept the suggestion of one honourable 
Member or another hon. Member fo r 
the qu a ntum of relief and the p .. rcentage 
which has to be made by the Centra l 
Government and the percentage which 
has to be shared by the State Govern-
ment. This wi)) depend upon the ulti-
mate decision of the Government of 
India in this matter. 

With regard to the memorandum of 
Kerala Government for relief, it has 
very recently come. It carne only last 
week as far as I remember. Immediate 
by a team was deputed. 1 think the 
t.eam has reached Kera] a to-day or it 
wi ll reach to-morrow or on 1st of 
August, 1984. It wjJJ then depend upon 
the recommendation of the team as to 
what is the quantum of ceiliug of assis-
tance which is sanctioned. Rs. 5 crores 
has no relevance. Kerala Government 
request 'd us to find some money as a 
ways and means advance to meet the 
situation. Central Government wa 
good enough to give Rs. 5 crore to the 
Kerala Government. We could merely 
have said that let us wa i t for the report 
of the Team. This may not have been 
given . Therefore, the grievance of the 
hon. M mber is absolutely un ·justifie. 
If he is sympathetic to Kerala people, he 
should appreciate the action of the 
Central Government. 

SHRI M. RAM GOPAL REDDY: 
Sir, the hon. Mini ter has said ...... 

( In terruption.f) 

MR. SPEAKER: No, not allowed. 
When I say no, it means no. 

SHRI M. R AM GOPAL REDDY; 
You are non-cooperative with me to-
day. 

MR. SPEAKER ; May be, i t is a 
question of opinion. 
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